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FOURTEENTH KERALA LEGISLATIVE ASSEMBLY

ELEVENTII SESSION

BULLETTN PART - II

JUNE 02 , 2018.

No: 477

svndicr€lBi]l.2018

R€.omm.ndation o{ rhc coverno,

The Go!€mor has made necessary recornmendation under Aiicle
2o7 (3) of the Constitution of lndia in respect ot the above Bill.

V. K. Babu Prakasll

Secrctary,


